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M. Rakesh Dwi vedi, Sr. Adv.

M. Sanjay Kumar Visen, Adv.
Ms. Sansriti Pathak, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Not i ce.
Only sentence of inprisonnment is stayed.
Lear ned counsel for t he petitioner is permtted to

substitute P-3 and P-4.
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